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c) The filling of the said structure was undertalrnn pursuant t�
a formal resolution of the elected Panchayat rcprosc11tc1tlvos
of village Shamthi. 

d) The action was taken in the larger publk Jntcrcst,

particularly keeping in view road connectivity and the safoty

of school-going children.

8. That the answering respondent is committed to protection of the envJronment

and submits before the Hon'ble Tribunal that adequate remedial and

compensatory measures have already been undertaken / lnltlatcd to

strengthen water conservation infrastructure in the area and sufficient

measures have been implemented to monitor the activities proposed.

IN THE PREMISES. 

Therefore, it is respectfully prayed that this Hon'ble Tribunal may 

be pleased to take on record and consider the present reply, in view of the 

submissions made hereinabove and those to be urged during the course of 

arguments, in the interest of justice. 

Place: Doda 

Dated:J6,05.2026 

epu�r;tlr�o/ri'Y,)1'-�� 
Deputy Commissioner/ Di 

(Answering Respondent No. 04) 

(Gautam Singh) 
Standing Counsel, J&K 

National Green Tribunal 



Annexure-I


























